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Sonam Priya Singh <sonamprsingh@gmail.com>

Advance Service of Reply to the OA No. 88/2025 titled DEVIDAS KHATRI VS
SECRETARY MINISTRY OF ENVIRONMENT FOREST CLIMATE CHANGE pending
before Hon'ble Principal Bench, National Green Tribunal, New DelhiNGT
1 message

Sonam Priya Singh <sonamprsingh@gmail.com> Wed, Jul 16, 2025 at 3:25 PM
To: adv anoop agarwal <adv.anoop10@gmail.com>

Dear Sir,

PFA
Advance Service of Reply to the OA No. 88/2025 titled DEVIDAS KHATRI VS SECRETARY MINISTRY OF
ENVIRONMENT FOREST CLIMATE CHANGE pending before Hon'ble Principal Bench, National Green Tribunal,
New Delhi.

Regards,
--
Sonam Priya
Advocate
+91-7895642755

Disclaimer: Privileged/Confidential information may be contained in this message and may be subject to legal
privilege. Access to this e-mail by anyone other than the intended is unauthorized. If you are not the intended recipient
(or responsible for delivery of the message to such person), you may not use, copy, distribute or deliver to anyone this
message (or any part of its contents) or take any action in reliance on it. In such case, you should destroy this
message, and notify us immediately.
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